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transfer season. 

With the above direction both M.A.365/2000 and 

C.A.358/99 are disposed of. 

Hand over copies of orders to learned counsel 

for both sides. 	 1 £ 
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MEMBiR (JuiIcLL) 

ORD ER 0-."%TED 26 • 5.2000. 

citis matterras disposed of in order 

dated 23,5.2000.L•aLnd ccimscl for the r etitiTner 

Mr.S.K.Sanganeria has filed a Memo stating that there 

has beensc*ne inadvertent tyographical error in the 

order dated 23.5.2000 an tw o Ccj1nts,'jrst point is 

that the applicant is a senior Divisiaial Acco.nts 

Officer but this has wraigly bcfl typed as sub-

Divisicrial Accoints Officer in three places of the 

order.e have heard M.Sangancria learned Cainsel for I 

the applicant and Mr.A.K.Bose, learned Seni or Standin 

CUnS Ci appea ri. g for theRespcnden ts. In v± ew of the 

pographical error,it is ordered that in o.r order 

ated 23, 5.2000 the words '1hDivisia1 Accaints 

fficer' 	three places of the ordersho.ild be 

s 'Senior DivIsicral Accaints officer'.The order may 

e Corrected accordingly under proper authentication, 

he seccnd point urged by learned Cainsel for the 

eti ti cn er is that in the order I t has beEn submi tted 

y learned coinsel for 	the applicant that at ai% 

lace of the order the number of the M. A. has been  

rcngly mentioned as M.A. 365 of 1999 whereas the 

A has been disposed of bearing No. 35 of 2000.In viq 

this, it is ordered that the reference of the 

in place of 365/99 be corrected as MA 365/2000 as 

t was correctly mentioned in another page of the order, 
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